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shall thereafter be reguidrised dgdint 

available vacancies in order of senioritki. 

.3 5.i .95 

It is mentioned by Shri Mohapatra that 

this scherre has Ytmy recently been 

received by Respondent 2 and steps have 

been taken to implement the same. 

Shri. 4shok Nishra, learned Sr.Standing 

Counsel for respondents, however, has 

no knowledge of this dricj requested for 

time to file a counter. 

In view of the clear position 

stated on behalf of the apolicants it 

is not considered necessary to hold up 

the disposal of this case. he following 

directions niy therefore, be noted for 

compliance by the respondents 

In case  any scheme has been 

appred nd in the process of implement 

tion as stated by the applicants, the 

claims of the present petitioners may 

be considered as per its provisions in 

terms of their seniority and in keeping 

with the directions contained in igina 

pplication Nos.224,225,226 & 227 of 199 

and O.. Nos.235 and 236 of 1991a within 

60 days  from the date of receipt of a 

copy of these orders. 

The application is thus disposed 

of. No costs. 
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